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23.11.2004 	Heard Md. MU. Mahmad 1  learned 

counsel for the applicant and Dr. M,C 

: 	
Srm1 

learred couel for the respofl&' 

flt5. 

Issue notice to show cause as to 

WhY the applicatbofl shall not be admi€ 

I 	List on 14,1.200 for admisslOfl 

14L1 	I 
t nber (A) 

mb 

	

28.1.2005 	Six weeks time is given to the 

respondeflts to file written statement., 

.Li5t on 14.3o2005 Eor ctd1SS1Ofl 

ft 	b 
/ 

Mber (A). 

	

14.p5. 	Ju.igment delivered in open Court, 

I Kept in separatHiets.' Application 

is disposed of. 

I 
Member 	 Vjce.-Chathnan' 

I 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original Application No.262 of 2004 & M.P.No.66/05 

Date of Order: This, the 14th Day of March, 2005. 

HON'BLE MR. JUSTICE G. SIVARAJAN, VICE-CE-IAIRMAN 

HON'BLE MR.K .V PRAHLADAN, ADMINISTRATIVE MEMBER 

Shri Arabinda Das, 
Son of Late Sarat Uiandra Das, 
Village Patiladaha (Baruah Para), 
P.O2atiladaha, Dist. Bongaigaon, Assam. 	 . * Applicant 

By Advocates Mr. M. Uddin Mahniud, Mr N.KDebnath 

-Versus- 

I. Union of India, 
Represented by the Chairman, 
Railway Board, Rail Bhawan, New Delhi-I. 

The General Manager, (P), N.F. Railway, Maligaon, 
Guwahati-I 1. 

The Deputy Chief Engineer/Br.tine, 
N.E. Railway, Maligaon, Guwahati-1 1. 

The XENIEWS, N. F. Railway, 
Bongaigaon, Assam. 	 . . . Respondents. 

By Advocate Dr. M.C. Sauna, Railwa.y counsel. 

G.S1VAPIAJAN. J ((V.C.): 

The applicant Shri Arabinda Das is the son of late Sarat Chandra Das, who was 

working as Watchman under the Respondents. The said Sarat (landra Das died on 

8.2.1976 while in service. The applicant who is the eldest son of the deceased was 

minor and as such his widow mother submitted representation for her appointment an 

coipassionate ground under the Die-in- haihess Scheme of the Railway. Sincc the 

said representation was not considered in her favour she made application for 



appointment to her minor son under the said scheme. That application was rejected 

stating that the minor son cannot be appointed till he attains majority. The son 

made an application on 6101after attaining majority before the said respondents. 

The said application has not been disposed of The applicant earlier approached the 

Hon'ble High Court by filing Writ Petition No.2828/04 arid later he withdrew the said 

application on 30.1.04 with liberty to-approach this Tribunal. Thereafter the 

applicant flied the -present application seeking for appointment on compassionate, 

ground in Grade IV post' in any department under the Railway Administration with 

reference to his qualification. The applicant has also sought for interim direction to 

the Respondents to keep one post of Grade IV vacant in any department under the 

Railway Administration. Respondents have filed their written statement on 7.3.05. It 

is stated therein that the applicant's mother who is the widow of late Sarat Chandra 

Das submitted application for appointment on compassionate ground after five years,-

11 months and 15 days after the expiry of the employee and that as per extant 

instructions issued by the Railway Boardipplication for compassionate appointment 

will W only within five years after expiry of the employee. Since the applicant's 

mother made this application beyond the period of five years, the application could 

not be entertained. Regarding the application dated 21.7.97 submitted on behalf of the 

minor who is the elder son of the deceased it is stated that appointment on - 

compassionate ground could not be made, as he was still a minor as per recor4s 

submitted. It is stated that the said son continued to be minor at the relevant time and 

that after' completion of 18 years he did not apply for appointment on compassionate 

ground. Hence his case for appointment on compassionate ground could not be 

processed. It is furthr stated that the contentions of the applicant that his application 

for appointment on compassionate ground was not made by the Respondents on the 

basis of his mother's application dated 6.1.2001, that as per clarification issued by the 

Railway Board Vide their letter No. E.NGI1-84iRQ/26 dated 18.4.1985 application 
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for appointment on compassionate ground can be considered for minors attaining 

majority only in cases less than ten years old as reckoned from the date of death. It is 

also stated that since the present application is made after 24 years of the death of the 

eniployee the application was patently time barred and heiice could not be considered. 

2. We have heard Mr. N.K. Debnath learned cunsel for the applicant and 

Dr.M.C. Sharma, learned counsel for the Railway who made submiions on the basis 

• of their respective pleading. Admittedly the applicant's mother made the application 

beyond the period of five years. As per extant rules issued by the Railway Board 

only application submitted with in the period of five years can be considered Since the 

widow of the applicant had submitted the application only after five years, 11 

months and 15 days, which is beyond the period of five years the application was not 
0 

considered. However, we find that this fact was not intimated by the respondents by 

any written comniunication. It is the furthet case of the respondents that the widow 

-  of deceased employee submitted an application on 21.7.1987 for giving appointment 

under the Scheme to the elder son of the deceased employee but he could not be 

appointed as he was a minord as per records and that he did not turn up for 

appointment aIer attaining majority. From this statement made in para 5.2 of the 

written statement it is seen that theapplicant's application was"not considered only 

because e continued to be a minor and sice he did not turn up after attaining 

majority. After attaining Lnajority the applicant has chosen to make 

representation, which is subject matter of present application only on 6.1.01. Now the 

stand of the respondents is that this application cannot be considered because even on 

the admission of the applicant it was made more than 24 years after the death of the 

employee. It would appear from the averments in the written statement that the 

application for appointment on compaionate ground in the case of minor attaining 

the majority can be considered Ofli if the application is •  made within 10 years from 

the date of death of the employee. The widow or other members of the family did not 
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apply for compassionate appointment within the time provided therefor in the Rules 

to enable the respondents to render necessary assistance in the matter. Further if rules 

prescribed a period of limitation for making•the application and if the application is 

not made within the said period certainly the Respondents cannot be faulted for 

rejecting the application. Hence no positive direction can be issued to the respondents 

to give employment to the applicant on compassionate ground under the die-in-

harness scheme of the Railways. 

3. 	However, from the averments made in para 5(2) of the written statement of the 

respondents it would appear that they have taken the stand that if the applicant 

/ immediately on attaining majority had approached the Railway something could have 

been done. Further the deceased was only a watchman; his widow may be illierate 

and were not aware of the benefits available, under the die-in-harness scheme of the 

Railways. Further, his children weth only minors for a quite long time. In the 

circimstances in view of the fact that an application was made on behálfof °the minor 

son in 1987 the Railways could have considered the said application imme1iateiy on 

the minor attaining majority as per records available with the Railways. 

in vie'r of all these circumstances, the respondentswill do well if they consider 

the application dated 6.1.2001 submitted by the applicant in a sympathetic way and do 

the needful, if iiecessary, as a specia.l case after obtaining orders in that regard from 

the, competent authority. A decision in that regard must be taken within two mOnths 

from the date of receipt of the order by the respondents. 

The application is disposed'of with the above observations. 	 171 

(K V. PRAHLADAN) 
	

(G. SIVARAJAN) 
ADMINISTRATIVE MEMBER 

	
VICE-CHAIRMAN: 

Im 
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CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH. 
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GUWAHTI. 

oovzoo 
' .r1 
	 ORIGINAL APPLICATION NO. 	'J04. 

Gthwa1 bflCh 	

Sri Arabinda Das 

Applicant. 

-VS.. 

General Manager, 
N.F. Bly, Maiigaon and ors, 

Respondents. 

LIST OFDAE/SYNOPSIS. 

Si • NO. Da1e 	- 	 Partictilas 

8.8.76. 	Sarat Iiandra Das was died (father of 
applicant) who was working as Wat.rn1an 
under XEGN/15/ENGN of N.F. Railways 
during the course of his service. 

The applicant read up to Class X and 
belongs to NOBC. (Annexure B and C ) 

At the time of death of his father, the 
applicant was minor, so such his mother 
submitted several representations before 
the Respondents/Authority to appoint her 
on compassionate ground. 

., 691.01 	Submitted another representation by his 
mother before Respondent No. 3 with a pray 
er to appoint her son (Applicant), but 
with no effect till date. (Annexure- D). 

22-4-C4 	The aPp  licant filed writ petition being 
w.P.(c) NO. 2828/20014. on 22.14.014 before 
the Hon'ble Gauhati High Court seeking 
relief. 

31.8.014.. 	The Writ petition was withdrawn with 
liberty to approach this Tribunal. 
(NcUnz-A). 

Filed by :- 
tJ /c..-. 	v,)( 

ADVOCATE  
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IN TIM CENTRAL MINISTflATIVE TRIBUNAL : GUWAHATI ,BENCH 

• 	 AT GUIAHATI; ASSAM. 

/ 	 O.A.NO. "' 	OF 2004. 

ShriArabinda Das, 

soil of Late Sarat Chandra Das, 

Village Patiladaha (Baruah Para), 

P.O. Ptiladaha, Dist. Bongaigáon, 

Assarn. 

APPLICANT. 

-VERSUS- 

The Union of India, 

• 	 represflted by the Chairman, 

• 	 Railway Board, Rail J3hawan, 

New De liii- 1. 

The General Manager (P), 
• 	

N.F. Railway, Maligaon, 

Guwahati- 11. 

The Deputy Chief Engineer/Br./Line, 

• 11.  F. Railway, Ma ligaon, Guwahati- ii. 

L. •  The XEN/ EIS., N.F. Raiiwa, 

•Borigaigaon, Assam. 

... 	SPONDiNTS. 

contd... 
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14 PARTICULARS OF THE ORDERS : 

The applicant. filed a writ petition before the 

Hon'ble Gauhati High Court being w.P.(c) No. 2828/2001+ 2  pra-

ying for appointment on compassionate ground which was with.-

drawn on 31.8.01+ with liberty to move netition before this 

Hn'ble Central Administrative Tribunal. 

Copy of the Order dated 31.8.01+ is 

annexed as Annexure - A. 

JI DICTION OF THE TRIBUNAL: 

The applicant declare tht the relief sought for 

is within the jurisdiction of the Hon'ble Tribunal.. 

LIMITATIoN : 

• The applicant further declaring that as the 

applicant was pursuing for appointment on corIassionate 

ground before Railway authorities since 1976 and thereafter 

• 	 before the In'b.le Gauhati _JUgh Court, vide W.P(c) NO. 

2828/0 1  there has been delay in the matter of approaching 

this Hon'ble Tribunal. The ntble  Gauhati High Court, 
N 	

allowed the apo1cant to withdraw the said writ petition 

wtth liberty to move his grievances/case before the Hn'bLe 

Tribunal, by its order dated 31.8.01+ as stated above. So, 

delay may be accordingly condoned and petition may be admi-

tteçi for disposal. 

1 •  FACTS QF TH3 CASE: . 

1) 	That the applicat. is the citizen of Indi.a by 

birth and permanent resident of the aforesaid locality and 

as such he is entitled to all the rights and previledges 

contd... 

I 



uranteed to acitizenby the Constitution 9f Iidia 

and other taws of the land. 

That the applicant is the son of Late Sarat 

Chandra Das, who was working as Watchman under XECn/1S/ 

ENGN of N.F. Railway and died on 8.8.76 (J.lring the cau- 

of his service. 

That the applicant read upto Clas X, but 

due to poor financial äonditiorls he could not continue 

his further studies. The applicant also belongs to more 

otherbackward classes. 

Copies of the School Certificate and 

Caste Certificate are annexed herewith 

as Annexurës B and C respectively. 

• 	 iv) 	That after the death' of the father of the 

applicant the applicant was minor arid as such his mother 

submitted several represenbatiofls before the concerned 

authoritY to appoint her on conpassionato groind, bat, 

the respondents/authOritY have not taken any positive 

seeps in this regard, rath?r assured that she would 

be accomodated with a job on compassionate ground 

later on but with no result. As such, the mother of 

the applicant submittd another representation before 

the respOndent No. 3, throgh proper channel on 6.1.01 

with prayer to appoint the applicant on compassionate gr-

ound and the same is still periding before the res- 

• 	poridrit No.3 who has neither appointed the applicant 

coritd... 



4,  

in any one of Grade IV post under his establish nor dispo-

sed of the representation dated 6.1.01 till date, for 

the reasons best knownt him. 

copy of the representation dated 

6.1.01 is annexed herewith as 

Arinexure- 'D'. 

v) 	That the Union of India is a welfare state and 

that has to provide appropriate justice with the prompt- 

• ness, more particularly when th& constitution guaranteed its 

citizens of maintaining human life with dignity in a11 

• shapes. The instant matter therefore, deserved special 

attention to reaffair the faith of the people in the Rile 

of Law, and also to bail out the applicant from the destitu- 

• tion which has subjected immense sorrows and sufferings due 

to the death of Late Sarat Chandra Das, the father of the 

applicant. 

• 	vi) 	That the applicant begs to state that, the ros- 

pondents have a duty to provide eloyment/appointment to 

the bereaved family of Late Sarat Chandra Das as prayed for 

but til]tdate the respondents have done nothing in this re-s 

gard excepting some assurances. 

That the applicant has all requisite qualifications 

for any Grade IV posts under the Railway administration 

• 	and there Is no any impediment in considering his case for 

appointnnt in any Grade IV  post, being the son of Late Sarat 

Chandra Das a formenm Watchman under the respondents. 

coritd... 

\ 



That the applicants have no other alter-

native, efficacious remedy except approaching this 

Hon 'ble Tribunal, and the relief/reliefs prayed, for 

would 'be just, adequate and complete, if granted. 

That applicant seeks justice and same has 

been denied to h1, hence he has approached before this 

Hon. 1ble Tribunal, so that, this Hon'ble Tribunalmay 

kindly intervene and provide justiOe to the applicant. 

c. 

 

GROULTM OILKILIF ___ 	 LPROVIIO8 

j) 	That the Union of India isa welfare state and 

thus has to provide appropriate justice, with all prompt-. 

ness, more particularly when the constitution of India 

guarantees its citizens of. maintaining human life with 

• 	dignity in all spheres. The instanet matter, therefore, 

deserves special attention':to reaffirm the faith of the 

people in the 'Rule of law, and -  also bail out the applicant 

from the destitutiofl'which has subjected immense sorrows and 

sufferings due to the death of late Sarat Chandra Da 

for which provisions are also there in the Railway Act, 

under Section 12i- and 128 of Railway Act, Circular etc. 

issued in this regard from time to 'time. 

ii) 	That there are certain norms and guidelines 

laid down by the Railway Administration as provided in 

the power issued by the Chief Personnel Officer, N.F. 

Railwy,Maligaon, under the head of "Brief facts on corn-

passionate Grounds" for the appointments of persons 

similarly 8itutted as the applicant, but the Respondents 

have taken no steps to discharge their constitutional 

contd... 
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and other obligations till date leaving the applicant 

in distress with his old, aged mother and other members 

who are the defendants of tate Sarat Chandra Das. 

N 

6. WDIS 	 EM'dAUSTED  

Earlier the mother of th& applicant submitted se-

veral representations before the. concerned authority see-

king appointment on compassionate ground but with no 

effect till date. Lastly the petitioner filed writ petition 

being'W.P.(C) NO. 2828I200+, before the Hon'ble Gauhati 

High Court, seeking reliefs, but the same was withdrawn with 

liberty to approach this Tribunal, for appropriate relief 

on the ground of jurisdiction. 

. NATTERS 'NOT RREVIOUSLY FILED ON PENDING IN ANY OTHER 
COURT  

That the instant relief was sought by way of filing 

w.P.(c) No. 2828/01+, before the Hon'ble Gauhati High Court, 

but same was withdrawn with liberty to approached this 

Hon'ble Tribunal for anpropriate remedy. So, the matter 

is not disposed on merit. 

RELIEF.OUGHT FOR -. 

(i) Mpoifltmeflt of the anplicant on compassionate ground 

in Grade IV post in any departmeflt/braflCh under the 

ilway M.ministratiofl as per the applicant's qualifi- 

ctions. 

contd... 

I 



®r  

-7- 

9. INTERIM 	 FOR 

(1) To direct the respondents to keep a post of Grade-

IV vacant in any denartflleflt/branchOf the Railway 

Administration for which the applicant is elligibie 

till the final disposal of this matter and/or to 

dispose of the matter on motion stage considering 

the long pendericy of the matter in the interest of 

justice. 

VERIFICATION 

I, Shri Arabinda Das, s on of Late Sarath Chan-

dra Das, aged about 30 years, do hereby declare that 

the contents of this application made from paragraph 

1 to. 9 including its grounds are true to my knowledge, 

belief and information and the rests are my humble sub-

missions before this Ho tble Tribunal. 	
I 

And Isign this Verification on this 	th day 

of September, 200 at Guwahati. 

Signature of the .ppi1cant 

7 	 zjj 
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1 	
- 13ok No, i, V 	Serial No. 1Qr 

"S  

PATILADHA ROVNC!ALSED 
- C- Sd'HOOL., 

0 \\ 4, \ 

Cert1uhaflcM4/ ftc - 

son'datei 	 * ck 	an 
irhabitant of the village .J?YJ Ld.LoJn the district of 
'IL 	 . 	 • 0 

	

. 	J 	 ..cicft the Patiladaha Provmcialxd lzgh School 

	

U. 	o . 	i.aHis I He age at that date according to the 
Admission Register wasi 	ears. .. months 
. ....C 	days. He 119 	was reading in  
and passed I h 	n.t--_pase.d the Annual Examination for 

. 	I 
promotion to 

All sums due by him/her have been paid. vix. 

Fees up to 	s, C -i 
 

- 

R' 
• 	

L me up o 	S. 
CO 

T.C. up to 	Rs. 	
' 	

S 

Character- 

S 	 Reasons for leaving: -- 
Unavoidable diange of residence, 	• 

Ill health. 	 . 	.. 

iiii .Compltion of the school course. 

\/i'v) Minor reasons. 

Dated— j - 
Patiladaha Provincialised H, E. School, 	 J.L I Q 

P. 0. Patiladaha; 	 Signature of Head Masters 
ist, Bongaigaon (Asarn) i 	• 	

1t 	sh. High Sch 

i1 -- 

c 
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Ub 'If 

¶Ihe Dy. Chief 1nyineer/Br/Line 
NeFoRlyos Z4aliyaon. 

2/4 4 ,  
Roepected 4r. :, 

i4bprder for compassionate appointment. of my 
• 	in Group I D I  Category. 

' 	'*1. M' provious appeal dt. 23.7.82 
2. X 1/EWs/IGN's L/No. 47O-E/6 dt.8.9.82 & • 	

/227AW5/2 dt. 18.8.87. 
• 	••• 	3. Your L/Z40. iW/227/1 (1ct,)w1 dt. 1,9.82 

addre8sed to 

• •.: With due reepectI bog to lay the following few linc 
for ,avour of -your sympathetic coneideration please. 

'Xhet .tr# my husband late Sarat Chendra DoExVMen 
ir)c.tng under X1/EwS/IThcIz1 açired on 8.8.76 erinwntrrchile 

in sorvice. After his expiry I had prayed for compassionate appor 
merit jh L

or, 1 pt ótegory vde1  reference (1) and the same had been 
fOrwaaod toydkt by 	/Ews/Pu vide 'reference (2) and to QM/NFR/Z' 
bj'yodr goodslf vidé rforenc (3) above, 

LI. ti33 ditto) hav&not been favoured with the 

aki 	d An with four children with 
utmost difficulty. N?w I h4 been old enough wa.ttiny for the c& 

- 	- 
Hnàè • X -furth'er request you to kindly appoint my 

son on pompasinute groun'd'flis Bio'data is fünichcd bolow. 

r.-. 	• 

1. Name 	•, 	8- 	ppJ4yJ31J(:iWL M$. 

2c, Date of airth  
3, Zductjon. qualificatióra, 	A'c1LM 
4. Jather' a N 

	

. itiir a doignatton 	 rP 

• 	

•

: I-: 	

••..• 

thether so oa or Onc , 
Permanent adøress a vI ((At 

Pci P 	 p LP 

.•••• • 	• 	 •=- 7j 	9 L 
• • 	Xhanking -you 

-' 	 'burc faithfully 0  Address for communication i  

v1il:9 pt,, 	 3LL(cLl) Pt'zt) 	
(14ohini }3ala Daa) 

7Y3'2j 	 w/c I.ate sart thr&r- 
Cop?f6 information & necessary action 	Ex."Watchman under 
tO • 	/ 	 • 	X1i'4 /EWS/ EN QN. 

IL1U / EN GN. 
• 	 . 

e 

L 

F 
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VAO 

IN TEE CENTR4
1' i~'~ GTJWAL-EENCHUWAHATI. 

IN THE NATTER OF 

O.A. 262/2004 

Shri Arabinda D.•s 

Versus 

Union of India represented by 
• 	Geieral Nanager(P),N.F.Railway 

°and Others 
• 	 AND 

IN TILE NATTER OF 

" 10  
ALI.Z 	 Iz 

C 

Applicant ' 
4\. 

Re spondents 

The answering respondents respectfully SHEWETH 
3p 

1. That the manswering respondents have gone through 

the copy of the application filed and have understood the 

contents thereof. Save and except the statements which have 

been specifically admittd hereinbelow or those which are 

borne on records all 0 heravermeflts/ailegatJ0n5 as made in 

the application are emphatically hereby denied and the 

applicant is put to the strictest pfoof thereof. 

2. That for the bake of brevity meticulous denial of 

each and every allegation/statement made in the application 

has been avoided. However, the answering respondents have 

confined their replies to those points/allegatiofls/aVermts 

of the applicant which are found relevant for enabling a 

proper decisioo on the matter. 

. That th& application suffers from want of a vaid 

cause of action as will be clear from the submissions made 

in the relevant paragraphs below. 
That the application suffers from wrong represen-

tation and lack of undestanding of the cicumSta11ces and 

facts releting tothe matter on hand as will be clear from 

the submissions made. 

H!-! 
5.1. As regards paragraphs 4(i) 4(u) and 4(iii), 

the answering respondents beg to offer no remarks except 

to assert that the applicant is put to a strict proof of 

the claims made by him in those paragraphs. 

5.2. As regards paragraph 4(iv) the answering 

respondents beg to state that Smt. Nohini Bala Das, wife 
of late Sarat Chandra Das, ex_watchmafl under works Nanager, 

Engineering Wokshop, Bongaigaon, 
who expired on 8.8.76 

... P. 2 •••4•••• 

N 



(2) 

ZVO 

10 % 

submitted her application for compassionate appointment4 rr on 23.07.1982  (as indicated in the copy of the applicat lOflc 

dated 06.01.2001 enclosed with the O.A.. 	as annexure D). 	° Z 

• 	This was nearlr six years (to be precise, five years 11 mohs 

• 	and 15 days) after expiry of the ex-employee.'As per extant 

instructions issued by the Railway Board HNear  rel.tive could 

be considered for compassionate appbintmeñt only within five 

years of the death of the deceased employee. Since the wife 
• 	of the deceased employee applied for compassionate appoint- 

ment five years after expiry of the deceased employee, her 

application could not be considered. These instructions issued 

(from time to time were reiterated by the Rilway Board vide 

their letter o,E(NG)II/91/RC-I/65 Policy dated 07,08.91. 
• 	 A copy of this letter •dated 07.08.91 

• 	 . 	is enclosed herewith and marked as 

In this connection the answering respondents beg to 

s.ate that Smt. Nohini Bala Das, wife of Late Sarat•Ch.Das, 

had applied for appointment of her elder son, ShriJagat Oh. 

Das on compassionate ground vide her application dated 21;07. 

1987. However, Shri Jagat Oh. Das could not be appointed as be 

was still a minor as per records. submitted. After attainment 

of majority at the age of 18 years, $hri Jagat Oh.Das did not 

turn up for appointment on compassionate ground. Hence his 

case for appointment could not be processed. 
As rega±'ds the contention of the applicant that his 

appointment on compassionate ground was not made by the 

respondents on the basis of his mother's application date 

06.01.2001 1  It is submitted that as per clarification.'iSSUed 

by the Railway Board vide their letter No.E(1&)II-84/RCl/26 

• 	dated 18.0.l985 application for appointment on compassionate 

ground can be considered for minors attaining majority only 

in cases less than ten years old as reckoned from the date 

of death. As the mother's application in this case was made 
• 	 . 

by the applicant's own admission more than 2 years after 

death of the employee, the application was patently time-barred 

• 	 and hence could not be considered. 
• 	 . 	 A copy of the Railway Board's lette, 

No.E(NG)II_84/RCl/26 dated 18.04.85 
is enclosed herewith and marked as 

J\TLi  

• 	 In view of what is indicated above the answering - 

1.1 
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respondents deny the allegation/averment made in the 	SO 

application that the respondents have not taken any action 

on the matter. On the other hand, it is clear from what has 

been stated in the above paragraphs that unfortunately the 

widow or other members of the family did not apply for 
compassionate appointment at the appropriate time to enable 

the respondents to render necessary assistance in the matter. 

rjI, when various approaches were made they were time-barred 

and beyond the powers of the respondents. 

5.3.As regards paragraphs (v) aud 4(i), the answering 

respondents have no remarks to offer except to state that 

decisionS of compassionate groun4 ap:pointmeflt is governed by 

• guidelines issued by the ±.ai1way Board.afld as the applicant's 

case did not satisfy the criteria prescribed by the guidelines 

the same could not be favourably considered. 

• 	5.4. As regards paragraphs k(vii),Ll(Viii) dnd (ix),' 

the answering respondents beg to reiterate what has been stated 

in parraphS 5.2 and 5.3 above and regret that their hands 

• 	are bound by the reguatioflS and guidelifleS issued on tbe 
matter by the riinistry of Railways through the Railway Board 

and that no assistance could be rendered to the applicant at 

this late stage. 
It is therefore prayed that the 

Hontble Tribunal be pleased to 

perüe the submissions made herein-

above and considering that the 

application has been made due to a 

- 	wrong understanding of the facts of the 

matter and without a valid cause of 

action dismiss 'the application 

itb costs. 

- 	And for this act of kindness the respondents shall 

as in duty bound shall ever pray. 

. • • • P. 4 4- ...... 
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- 	VERIFICATION 

I, Shri.A\V 	, sonof1. 

aged about  

years at present working as 	C P 0 ,6A - , 
LF.Railway, ilaligaon, do hereby verify and solemnly 

affirm that the statements made in pagraphs I to 5 are 
true to the best of my knowledge and information derived 

from records which I believe to be true and the rest are 

my humble submissiois before the lion'ble Tribunal. . . 
And I sign this verification on this the. - -. 

day of i"iarch,2005. 	 - 

Signatur 0 I Offlcøf J14Q. 
N F. Raitway Maligion 

Guwahgti.i1 

Designation. 

1 

¼ 
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- 	N.P.RAxLr4.. 	
OFFICE OF THE 

GENERAL M1'AGER (p). 

No.86E/81/1(W) Pt .1. 
	 Mali&aori,dated 	r8-91e 

To 

.DRS/KflPDJ tMt 
TSE,DY .CME/NB&,DB* 
o/Ma1i9a,cc/Ma1igaon 

EU/NFRMU/Wo. 

Sub:-Appointment on Compassionate Grounds. 
clarification regardini. 	. 

A copy of Railwry Board' s letter N0.E(NG)11/91/RC-I/65 Policy dated 
7.6.91 is forwarded for information and guidance please. 

'for Genea1 Manager (p.) 
N.'F.Rly/MLG. 	: 

(Copy of Rai1wj Boardts letter No,E(1G)II/91/RC_1/65 Policy dt. 7.8.91. 
- 	.1.• 

Sub:-Appoiritment an oompassionae grounds - 
Clarif.catibns .reardir.. 	. 	. 

Uther items III and V of Master Circular No.16 issued vido. 
E(NG) II/90/RQ-1/117 (M.C.) dated 12.12.90 on the Abwe subject details 
have been iioated in reGard. to persons o1iible to be appointed on 
compassionate grounds as also time limits laid down for making of such 
ppointmentS '-. . 	. 	. 	.. 	. . 	. 	.. . . . 	. 

2. .Inthia oonntion, attention iss invited, to Rai]va Board's letter 
No.E(NG)II/84/RC-1/172 dato4 1.3.85  and earlier letter No.E(N)III/78/IIC-1/1 
dated 30.4. t979. Ministry of Railways desire to clarify asunder:- 

(i) 	Near relative could be considered for compassionate appointment 
only within.first five yearE. 'of the death of the 

deceased. employee subject tb stpultions ltid 	in Board's 
letter N0,ENG)III/78/RC-1/1 dated 3.2.1 an E(NG)II/86/RC-1/1 
Policy dated 12.2.90 and also referred to in para. 3(a) oi the . 
Master Circular No.16. 	.. 	 . 	 . . . . 	 . . 

Gerxra1 Managers could consider cases of oouipassionate appointments 
tq other than first child only within * 5 years of death, as ,, 
tnontibned in para 3 of Board's letter N0.E()II/64/RC- 1 /172  dated' - 

i.3.E5, whereafter the claim will lapse. Beyorxl5 years, cases 
-ootxla be considered only in respect 'of the first ward(son/daugbter) 
but only upto 10 years from th date of death of the decease

,
d 

employee.  

(iii) 	In 	respect of depèndants of employees who die or are 
permanently crippled in the course f duty (priority I oases), 
Qeneral }Lnagers could consider appointment of first ward (sorf 
thwghter) even beyond 10 years from the date of deah,ti1l they 
attain majority.. 	 . 

3. ' 	Necessary aotior may be taken in. accordance th these instructions 
fo.v,giving omnpasionate appttse to ward s/neaD . ..*eltiVGS of the 

dooüied employees,  

4 

4. 
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